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Orders :

+ ’ CW 9252003 & CM No.1442/2003

EXPRESS TOWERS P. LTD. & ANR. -... Petitioners
Through: Mr. LK. Garg, Adv. -

versus

DY.COMMISSIONER OF INCOMETAX ... Respondént
Through: Mr. R.D. Jolly, Adv.

CORAM: ,
HON'BLE MR. JUSTICE D.K. JAIN
HON'BLE MR. JUSTICE MADAN B. LOKUR

ORDER
% : 11.092003

Mr. Garg, learned counsel for the petitioners, submits that c;n
receipt of a revised bill :g:_YSS.E.S., Rajdhani Power Ltd., the peﬁtibne'rs
have made payment and, in fact, the power connection has also been
sanctioned to them. ﬁowever, learned counsel submits that if the said
authority again issues a revised bill for the same. period, the interest of lh;a
petitioners may be protected.

In view of the fact that the electricity bill in question has already
been reduced and paid, no further orders are required in this petition.
However, i the petitioners again get electricity bill for-the same pertod,
which, according to them, is not payable, they may seek appropriate

remedy as may be available to them in accordance with law.
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i 'The writ pelition and application for interim direction are disposed
of in the above terms.
DX.J n,{
) - { MADAN B.LOKUR, J
N SEPTEMBER 11, 2003
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